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(b) and (c). The question of guarantee-
ing allocllion of raw material to this firm 
or to any olher did not arise at any stagc. 

R_mmendatiou of Jutlce RaJadu-
kshya on TraYelllng Ticket Ins-

pector. 

316. SHRI S.M. KRISHNA: 
SHRI SRINIBA5 MISRA: 
SHRI MANGALATHUMADAM: 

Will the Minilter of RAILWAYS 
be pleased to state : 

la) whether it is a fact that the Travel-
linll Ticket Inspectors are considered 8; 
RUnninll Staff as pcr award of Ju.~tice 
Rajadhakashya ; and 

(bl if not, the .easons for nol accepting 
Ihe recomme~dations of Justice Rajadhn-
kasbya in Ihis regard ? 

THE MINISTER OF LAW AND SO· 
CIAL WELFARE AND RAILWAYS 
(SHRI GOVINDA MENON): (a) No such 
recommendation was made in the award of 
Justice Rajadhaklhya. They are not Run-
ning Staff. 

(b) Does not arise, 

Disruption of train .... ce at Ho,,-
rah atatloa 

317. SHRI S. M. KRISHNA: 
SHRI BAIDHAR BEHERA t 
SHRI S. KUNDU : 

Will tho Minister of RAILWAYS be 
pleaaed to state: 

(al wbetber it is a fact that train ser-
vices were disrupted at Howrah Station on 
tho 16th September, 1969 ; 

(b) if 10, the reasotIl for this disruption 
in rail lraflic: ; Bod 

lO) for bow long tbe rail pusengers 
were Il1CODvenlcnced ? 

THE 
SOCIAL 
WAYS 
(a> to 

MINISrEJl OF LAW AND 
WELFARE AND RAIL-

(SHRI GOVINDA MENON): 
(c). As • ICqacl 10 an 

altorcation between the members of two 
rival groups oC railway stall' oC tho Mecha-
nical Department, a demonstratloD was 
staged by a group obstructing tbe track near 
Howrab Steam Shed from 5.3010 10,IS hrs. 
OD 16th September, 1969 resultiD8 iD disrup-
tion of Eastern Railway's suburban traiDs 
for this duration. 

Pro.llion of Basic Amenltt. to RaU"ay 
Pa_aers 

318. SHRI S.C. SAMANTA I Will tho 
Minister of RAILWAYS be pleased to 
state: 

(a) the steps that are b.in& taken to 
provide basic amenities such as well-lighted 
waiting halls and booking offices, benches. 
drinkinl water, lavatories, wellsurfaeed plat-
forms to Railway passengers ; 

(b) the response of the ZoDal Railways 
10 the call of the Railway Board in askinR 
Ihem to ensure that there was no lapse oC 
funds allolted under the Plan head "Possen-
Icr amenitic~" ; aad 

(c) whether more funds than the prosent 
allocation are likely to be earmarked for 
the purpose 7 

THE MINISTER OF LAW AND 
SOCIAL WELFARE AND RAILWAYS 
(SHRI GOVINDA MENON) : (a) Instruc. 
tions have been Issued to the Railways to 
provide the basic amenities, such as waitins 
halls, benches, suitablo arraolements for 
lighting of waiting hall and booking olllces, 
drinkin8 water supply, latrinO!. ptalform 
with well maintained surface, proper Book-
illl arraDeemeDts, plantiDg of shady tree. 
at all statloos by 31 3-1971. 

(b) The Zonal Railway. bave, by and 
large, been utilising tho funds allotted to 
them under this head. 

(e) The allocation of funds for Railway 
Users' Amenities Is made by the RaiJ_y 
Conveotion Committee of the ParlialmDt. 
The Committee have DOt yet giveD their 
rec:ommendatioDi for the 4th Five Year 
PIaD. 




